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e learned counsel Mr. · Salit. Trivedi, 

representi g Respondents No. 1· to 3 submitted that 

the appli ant has sought voluntary retirement on 

1ih June
1 

2008 and accepted by the respondent. In 

support ereof copy of an Office Memorandum 

dated 6th une
1 

2008 is now flied before us. Mr. A: K. 

Khatri
1 

th ·learned counsel for the applicant who is 

present b fore us has not disputed it. Thus, both the 
- eoh.CiAYY~ ~ ' 

parties b fore us adR'lit:te~hat tiliS O.A. has become 

infructuot s and could be disposed of consequently. 

I the result, this O.A. is dismissed as 

s accordingly as above. 
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